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·COUNCIL OF STATE DEBATES 
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" , oOVIRDL OJI ITA-D) 

VOLUME 11-1940. 

COUNCIL OF BTATE. 

TwutlrJy, 19tA NotJmIber, 1940. 

The- Council met in the Council Chamber of the Couiloll HOUle in New 
Delhi at Eleven of the Clock, being the fint day of the Eighth S8IIion of the 
Fourth Council of 8t&te, pUl'IIUant to seotion 83D (2) of the Government·of 
India Act. The Honourable the President (the Honourable Sir Maneokji 
Byramji Dadabhoy, K.C.S.I., K.C.I.E., Bar.-a.t-Law) was in the Chair. 

MEMBERS SWORN: 
The Honourable Sir Girja Shankar Bajpai (Education, Health and Land' 

Member). 
The Honourable Mr. Leonard WilBOn (Chief Commiaaioner for Bt.i.1waY') 
The Honourable Mr. E. Conran-Smith (Home Seoreta.ry). 

TRB HONOUJU.BLB TBB PRESIDENT: Honourable Members, before we 
prooeed with today's work I propose to read to you a letter whioh I have 
received from His Excellency the Commander-in-Chief in India. He is unable 
to be present here a.nd he has particularly asked me to re.d thia letter to the 
Houll8. He says :-
.. My dear Sir Manookji, 

I am writing toO toOU you t.hat owing toO lobe war I regret. that. I simply ollollDOt. .pare tbe 
time to at.tend the forthooming ,oaaion ot the Counoil of 8We. Hie Ezeellmoy the Vieel'OJ' 
bu acoordingly agreed to my being rep1'll8eDted by Mr. Williame. I Ibould be mORt Rrate-
tul if you would be kind enough to make thie known to Honourable Memb&re and to convey 
my regrets ", 

I have also had a ta.lk with His Exoellenoy on the 'phone yesterday and 
he has told me tha.t before he hands over the oh&1'ge of his olBce to his suocessor 
he will attend this Counoil to bid farewell to the Honoura.ble Members. I will 
reserve what I have to 8&y till then about the high distinction whioh Hie 
Majesty'8 Goveromeni bu oonferrod on him. 

( 1 ) 



COUNCIL 01' STAB. [19TH Nov. l~. 

QUESTIONS ~D ANSWERS. 

BALLA8T, lITC., PUBOBAUD BY TBlII E. B. R . .AND E. I. R. 
1. TD HONOUJL.6.~:K~~ NIUPlOO>M ::NAKAYAN siNHA: 

Will Government lay on the table a statement showing-
(p) the unouUt of ballMt, .~ QlUps tI¥i ·bou~ pu~\ta.ted. ~J' .the 

Caloutta office of the E.B. R. ~.E. I. B..,.fqr the Ia.8t 10 yean up to 
Ma.roh, 1940 1 . .. . .' . 

(b) the average rate paid for the said materials for the above mentioned 
years 1 

(c) how muoh money had been paid to one of the oontractors named 
Rai Bahadur Beth Teomal for supplying ma~ls from' Pa.kur qua.rry , 

(d) the outstanding ~ount to be paid to ~~ contractor up to 3la~ 
lfa.rch, 1940 ! and . 

(e) the total amount of the outstanding bill which has not been paid to 
the sa.id contra.ctor Ra.i Bahadur Beth Teomal , 

THE HONOt7BA.BLE MR. L. WILSON: (a) and (b). As tatem.ent giving 
the only information ava.ila.ble, is P~aoed ·on the table. 

(c) R8. 1,37.873 were.paidby,,·tbe E. B. R. over the.four yeara for which 
informa.tion is available, and Bs. 88,000 by the E. I. R. over the last five yean. 

(d) I am informed tha.t there are no outsta.nding bills in fa.vour of Ra. 
Bahadur Beth Teomal for work done up·to 31st March, 1940. 

(e) I am informed that in the ca.se of the E. I. R. a 8ubsequent bill for 
Ra. 20,000 was outstanding ea.rlyin October but has sinoe been p&8led for 
pa.yment. 
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[19m Nov. 1940. 

BA.Lt.Aft, lI'l'C., Pl1BOJIASBD BY THE PO~T CoIDll88IONBBS, CALOU'l"U. 

2. To HONOUlU.BLJI KuJrWI, NRIPENDRA NARAYAN SINHA: 
Will Government Jay on the table a statement showing-

(a) the am~nt of ballast, stone chip. and boulders purchased by the 
Calcutta Port Commjuionen for the last 10 year. up to March, 1940 , 

(b) the average rate paid for the said materia.ls for the above mentioned 
yea.ra ! 

(e) bow much money had been paid to one of the contractors named 
Rai Ba.hadur Seth Teomal for supplying materials from PaJrur quarry , 

(d) the outstanding amount to be paid to the contractor up to 3lat Karoh. 
1940 , and 

(e) the total amount of the outstanding bill which has not beeD paid to 
the said contr&otor Rai Bahadur Beth Teomal' 

TBJD HONOUlLABLlII MR. 8. N. ROY: (a.) and (b). I lay a statement on the 
table giving the information required by the Honoura.ble Member. Boulders 
"." not purchased during the period. 

(e) No contract was entered into by the Comm.i.BBioners for the Port of 
c.J.outta with Rai Ba.hadur Beth Teomal during the period 

(eI) and (e). Do not arise. 

8""""'"11 oJ qua",,"" oJ .1oM chip. and .tone ballas, ordered during 1M YUJf" 1980·81 10 
1989·40 inoZuriw. 

1980·31 
1981·32 
1932·38 
1933·34 
1934·311 
111311-36 
1936·37 
1937·38 
1938·39 
1939·40 

Year. 

c. ft. . 
29,1100 

11,1100 
",700 
37,000 
3',000 
.0,000 
.0,1100 
30,000 ----

2,66,200 

Average ra.te 
per cent. a.ft. 
F.O.R. 

RI. A. P. 
III I 2 

12 11 2 
1'1 7 9 
17 7 7 
1. II 10 
.. II 8 
16 II 0 
111 12 3 

Stone bal1a.Bt 
(Ii' to 2"). 

a.ft. 
4,911,000 

42,000 

80,000 
1,12,000 

70,000 
. 40,000 

68,000 
81,000 

1,111,000 

11,03,000 
N. B.-Boulders were not puroha.aed during the period. 

MANt1J'AC'l'UlUI 0:1' AlBORAn. 

Averaaerate 
per cent. o.ft. 

F .. O.R. 

Ra. A. P. 
II 3 1 
4 14 9 

3 111 0 
430 
497 
300 
390 
II 2 II 
7 II 7 

3. Tn HONOUlU.BLB RAJA YUVERAJ DATTA SINGH: wmGovern-
ment state what practical steps have been taken to eat&b1iah a factory 
in India for the manufacture of aircraft in this country; and with what 
result t Whe~ is this factory propose<l to be established; and what is the 
total estimated amount of capital needed for this enterprise and by what time 
i. the factory likely to be in oporation , 

TBJD HONOti1u..BLB MR. H. DOW: Government are well aware of the 
importance of ~blishing the manufacture of aircraft in India at the earliest 
pOllBible date and are taking such steps &B are. practicable in present circum-
ItaIioea to that end. They are not prepared to give publicity to the det&iJa of 
any of the projects under investigation. 



QUU'nOHS ~ND :"SWllRB. 

. To HoJl'oUlWlLll MB. HOSSAIN nt.Ul: I. any private company being 
formed for the mi.nufacture of aircraft , .. 

To HOJl'Otnu..BLB MB. H. DOW: I am not aware what private eom· 
paniee may be oontemplating the manufacture of a.ircr&ft. 

To HONOUBA.BLB MR. HOSSAIN IMAM: Has anyone oommunicated 
with the Government of India. , 

TmI HONOU'lL.lBLil Ma. H. DOW: Yes. 
TRB HONOURABLE MR. HOSSAIN IMAM: Will the Government give 

information a.s to what steps they are taking on that subject t 
THE HONOUBA.BLB MB. H. DOW: I ha.ve aJready a.nawered that part of 

the question. I said that I am. not prepared to give publioity to the detroila of 
any of the projects under investigation. 

TSB HONOURABLE MR. HOSSAIN IMAM: I do not want any informa.t;~ 
on the project itself. I only wa.nt informa.tion a.s to what the Government. 
doing about the suggestion from the private company' 

TRB HONotraABLB THIl PRESIDENT: The Honourable Member 
expressed his inability to do 80. 

TSB HONOUBABLE MB. HOSSAIN IMAM: To give inform&tion under 
that head too' 

To HONOURABLB Ma. H. DOW: Yee. 

RBPAIBS TO TRB BADBBA.B1 MoSQUII, Luou. 

4. TaB HOJl'oUBABLE RAJA. YUVERAJ DATTA SINGH: II the 
work of repair of the Badshahi Mosque in Lahore being oa.rri.ed out under the 
supervision of the Government of India' If 1lO, what il. the totaJ amount. 
of money eetima.ted to be needed for this pnrpoee; and what il the time 
neceaaa.ry to complete the repairs , 

TSBHONOUBABLE Ma. M. S. A. RYDARI: The work is being oa.rried out 
by the Central Public Works Department under the supervision of a body known 
&8 the Badshahi Mosque Building8 and Estates Authority on which the CentnJ 
Government are represented. Its total eetima.ted oost is Re. 9,93,000 and it ia 
expected to be oompleted during 1942·43. 

Au.-INDIA. RADIO. 

lS. To HOKOUJUJILE Bu. YUVERAJ DATTA SINGH: II it p1'OpOI-
ad to open. a new receiving centre by the All·India Radio, LuebOW' yn 10. 
where ; and what will be the praotioaI advantage accruing from it , 

THB HONO'UlUBLil KB. 8. N. ROY: Yes; on & site adjoining the tn.Da-
mitting station at the ninth mikIatone on the Luok;now-Cawnpore Roe.d. The 
praotical advantage is that it will enable the station ."y 60ID the looal 

, 



, OOtJXCn.OFB'1'ATlL [19TH Nov. 1940. 

medium wave ~8Dlitrer important a.nd interesting programmes oftheB. B. C' 
and if necessary of other broadcasting stations, which cannot be received d'iiect 
by locaJ.1iateners owing ~ medium-w/.\ve or cheap short-wave receiving sets. 

CASUALTIES AMONG INDIA.N STUDENTS IN ENGLAND. 

6. To HONOURABLE RAJA YUVERAJ DATTA SINGH: Will 
Government st/l.te how many Indian students in London and elsewhere 
in England have been killed or injured &B a result of enemy air raids up to date 
.mce the war began , 

THE HONOURABLE Sm GIRJA SHANKAR BAJP AI: So far as is known, 
one Indian student has been killed and three injured as a result of enemy air 
l'aid, on England since the war started. . 

RnOVAL OJ' CASTE BJDSTBIOTIONB IN REOBUITMENT FOB THE INDIA.N AB.MY. 

7. THE HONOURABLE RAJA. YUVERAJ DA'lTA SINGH: What 
are the castes that are eligible for recruitment and is there any province or 
parts of British Indio. which are excluded from recruitment for the Army , 
If so, what arc 8uch areas ; and why should not such exclusion be removed in 
the intere8t of the country'8 defence' 

THB HO!fOUBABLE VB. A. DBC. WILLIAMS (on behalf of His Excellency 
thc Commander-in-Chiefr: There has never been any legal bar to enliBtmeDt 
from any Cla88 or province. For the claese8 in practice recruited, I would refer 
the Honourable Member for the period before the war to the .Army 1Me, a copy 
.of which is in the Library of thc House. For the period since the outbreak 
of war, a statement is laid on the t;a.ble showing the cla8868 enlisted. A 
atatement showing some of the ClaBBe8 enlisted in the Indian Territorial Force 
is also laid"on the table. 

To HONOUBABLB MR. HOSSAIN IMAM: Does it mean that aJ) clasees 
a,re now included in the list of recruitable people , 

THE HONOURABLE MR. A. DEC. WILLIAMS: I think if the Honourable 
Kember will wait until he has seen the list he will appreciate the difficulty of 
_ying that all cla.aseB in India are recruited. ' 

Bengali8. 
MUI8Umana of Bind. 
:f\mjabi Christ .... 
U. P. Chriatiau. 
Oriy ... 
Hill tribe. of Oris.a. 
Biblll'ia. 
Men aod Jlesata.-l 
Huane afiBlIlaobiatan. 

Mahratta Brahmina. 
Yusufzai KbaUaeka. 
Hazarawala(Gujarlf). 
Punjabi MU88Umanll (Kharrala). 
Punjabi MU88abnanl (Maliare). 
Dograa (Rathie). 
Dogru (~tII). 
Doc- (GritiuI). 
Lodhaa. 



'. 

QUB8'l'IOM'8 AND :'Ul'ioiWD8. 

,Punjabi MUSlaimans. Heni Khattaks. 

JIiDu. Bhit.taDia. 

x,.tat. (Kerate). lIIarwat. •• 

J&awata (Men). Pethana. 

lIahratt&ll. aaur Brahm •• 

Mahar. and otber Harijans. 111_. 
Muaaahnane (DalthaDi). Jrluasalma •• 

Lingayata. . Jrlultani.s. 

Brahmans. Kharrala. 

<lhriatiaus. Sikht. 

Rajputa. Abmsdi •• 

Ahb',. BiehDoie. 

Hinduat.1Yli JrluasaImaDB. Dogru (RaWII, XaDetJ). 

..TMI. Gritha • 

BiahDoiJ .... Holia. 

LodhiB. Garhwali Rajputa. 

Lodhaa. Kumaoni Rajpu'" 

Other lWulua. HOI. 

Pqjabi Hindua. Mundu aDd Oraou. 

Gujars. Tamil •• 

XhalllI •• Telugua. 

Jrlohmandl. Adi·Dravidu. 

O~. Nain. 

Mohamedzail. Thi)'1llll. 

Yumf'sail. lloplah8. 

Banguh. Coorp • 

.Akora Khattaka. Gowda Coorp. 

All Mahrat.ta .ub-outee DOt. tekeJl ill Beplar Azm7 (inoludiIIl BbaodariI). 
lIuhabiB aDd Ramduiu. 
Rajputa formerl7 -...s. Mllabtaa. and 'l'habn. 
lIadrui1... 

. ., . 
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LAWLBSSNB8S IX Snm. 

8. To HONOURABLlll RuA. YUVERAJ DATTA SINGH: WiD 
Government state whether there haa been any oorreepondence between the 
Central Government and the Government of Sind with reference to the 
recent murde1'8 of some Hindus in that Province and the steps taken to cope 
effectively with the situation, If so, what steps, if &I1y, have been~en 
in that respect; and do Government propose to make ava.ila.ble to Honour-
able Membe1'8 of this House such correspondence , 

Tn HONOURABLE MR. E. CONRAN-SMITH: The answer to the·fint. 
part of the question is in the negative. The second part does not a.ri!e. 

11TH (BDIAB) BA'l"rALION, 19TH HYDEBABAD RBGnmNT, hiDUN TltBBlTOBUL 
FOROE. 

9. To HONOUBABLE RAJA. YUVERAJ DATTA SINGH: Is .. 
territorial ba.ttalion in Bihar in existence, under the appellation of. the 
Hyderabad Regiment, and consisting of the Rajput Ahi1'8, MussaJm.ans 
and Brahmins of Bihar, the Hoa and Mundaa of Chota Nagpur and Mussalm.ana 
from Orissa' If so, why other castes have been excluded from its oomposition 
and why does it bear the . name of the Hyderabad Regiment' How long haa 
it been in existence ; and what is its prell6nt strength 1 

To HONoUJU.BLlD MR. A. DBC. WlLLI.AMS (on behaJf of His Excellency 
the Commander.in-Chief): Yes. There is a territorial .ba.ttalion in Bihar. 
Its correct designation is the 11th (Bihar) Battalion, 19th Hydera.bad Regi. 
ment, Indian Territorial Force. 'l'his territorial battalion is a.1Iilia.ted for train. 
ing purposes to the 19th Hyderabad Regiment and hence bears its name. A 
atatement showing the class composition of this unit and the a.rea.s from which 
recruits are drawn is laid on the table. The cIa.ss composition waa fixed on the 
advice of the Provincial Advisory Committee who presumably considered the 
present seven olasses enough. 

The uIdt haa been in existenoe since 1921. Its strength is 817. 

Claaa oompoeitioD. 

Muhammadans, 'platoollll 

Bajputl, 1 platoon 

Ahira, I platoons 

Brabmina, II p1a.tooIlII 

Boa, 4 platooaa 

JlUDdar and 01'lI0 .. , 8 platoollli • 

.. 

AnM. 

. Saran, Champaran, Puri, Palma...· 

Baran, Shahaba.d, Gaya. 

Baran, Shahabad, PatDa. 

Shahabad. 

," ChaibeA. 

• RaDohi. Pa.1a.mau. 



Q11II8'l'lO.' AD deW_I • 

.APPOIN'rlllmT OJ' HOtTO NtTMB1!B 1I!It8 Il' OONldC'ftON WlTJI 'l'JIII CBNltT8. 

10. To HONOtrllA'BLII RAJA YUVERAJ DATI'A SINGH: (a) Have 
instructions been issued by the census a.uthorities to the effect that normally 
Muslim house numberers should be appointed for Muwms in aJl a.roas in 
Bengal and CaJcutta, in the coming oensus; and have no corresponding 
instructions been issued to the effect that Hindu house numberers should be 
appointed for Hindus in all a.roa.a' If so, wby this discrimination' 

(b) Has any representation on the subject been received from the Hinda 
Ma.hasabha, or anybody else protesting aga.inst the above and do Govern-
ment propose to cancel the instructions referred to in (a)' If not, why 
not' 

TIm HONOlJJL&BLBMB. E. CONRAN·SMITH: (a) The Honourable 
Member is apparently referring to a circular relating to house numbering jasued 
in connection with the cen8u8 in Calcutta. It had no reference whatsoever to 
the rest of BengaJ.. It repeated tbe instructions of previous censuses and the 
aentence quoted is merely an illustrs.tion of a general p:ra.ctice which appljea to 
all communities. Thu8 Hindu house numberers would be appointed-in th. 
exclusively Hindu a.reas and so on. There is no discrimination. 

(b) No representation has been received by the Government of India and 
no action i8 propoaed, since no discrimination exists. 

THE HONOUlLABLE MB. HOSSAIN IMAM: Has this practioe been ex-
teDded to other places '-that Hindu house numberer8 are appointed in the 
Hindu areas and Muhammadan house numberer8 in Muhammadan areas , 

TaE HONOlJJL&BLE MR. E. CONRAN ·SMITH: I think I made the • 
position clear by saying that thi8 repeated the instructions of previous oensueel. 
It follows that local censU8 authorities have the power to make aimilar arrange-
ments. 

TaB HONotTBABLE MR. HOSSAIN IMAM: Will the Honourable Member 
enquire if this is the practice in Bihar' I am afraid it ie not followed there. 

TaE HONolJJL&BLE MR. E. CONRAN-SMITH: I will consider the 
BUggeation, Sir. 

CIvIL ENGINDBING COLLIIGB, RooBKBII. 

11. lila HONOUJUBLJI RAJA YUVERAJ DA'ITA SINGH: Ie there 
any propoaal to transfer the Civil EngiaeeriDg Colle8e, Roorkee (Uniktl 
Province.). to the military authoritie., or to reetrict the number of etudente 
therein; and have Government received any propoaal from the military autho· 
rltieB in this reepect' If 10, will Government gi'Ve .. brief det&iJ of tbepropoeed 
lohelDe.t· I 
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TIm HONOURABLB MR.· A. DBC. WILLIAMS (~n behalf of IDs Excellency 
the Commander-in-Chief): Such a. propOB&l was mooted, but hu now been 
aba.ndoned. .. . 

MANUFACTURB OF AB.MOUBBD FIGHTING VBBlOLBS. 

12. To HONOUBABLB RAJA. YUVERAJ DATTA SINGH: Will 
Government state what arrangements have been made for the production 
of tanks and armoured 0&1'8 in this country for war purposes ! 

THE HONOURABLE MR. H. DOW: Consequent on the produotion in 
India of considerable quantities of high grade steel, it has now become possible 
tp produce armoured fighting vehioles in India. They are being built on 
imported ohassis armoured with steel of Indian production. 

THE HOl!"OUBABLB MR. HOSSAIN IMAM: Does it mesn light armoured 
'Vehicles or heavy vehioles t 

THE HONOUBABLB MR. H. DOW: Both light a.nd heavy. 

INDIAN AiR FORCE PILOTS. 

13. TUB HONOURABLE R..uA YUVERAJ DATTA SINGH: Will 
Government state how many Indian airoraft pilots are on active wa.r servioe: 
and what steps are being taken to increase their number for the efficient and 

• speedy prosecution of the wa.r , 

To HONOU1U.BLB MR. A. DIIIC. WILLIAMS (on behalf of His Exoellenoy 
the Comma.nder-in-Chief): There a.re now 52 Indian Air Foroe pilots on active 
service. 

Two Servioe Training Schools have been estAblished in India for the train· 
ing of Indian Air Foroe pilots; in addition the Civil Aviation Tra.ining Scheme 
hal been launched to provide elementary flying training for 300 pilots a year for 
two yearl. ' 

MANUFAOTURE 01' PARAOJIUTBS. 

14. THB HONOUBABLB R..uA YUVERAJ DATTA SINGH: Do 
Government propose to explore the possibility of making complete pa.raohutee 
in India' If 10, what is the 8Oheme, if any 1 

TIm HolfO'UBoAllL'a lrIB. H. DOW.: The possibility of makiDg the .uk 
fabrioa uaed in paraobutea, and of manufacturing complete paraohutes in India. 
h ... been under investigation for lOme time. 



QUE8I.l'ION8 AlmOBWBRS. n. 
Tn: HOlfO'U1L.lBLB MB~ SIiANTIDAB ASKURAN: What is· the result 

bf the it1~estigatiot1 t Do yOU think we win be able to manufacture them here , 
. " 

Tma HONOUIU.BLB MR. H. DOW: Yes, there is very conaiderabllt hopo. 
There are firms in India which claim that they ci&n make the fabrio. These are 
DOW under teet. Air Headquarters are ta.king very oonsiderable interest in 
the matter, and 'We know· what their dema.nds for pal'&<lhutes are going to be. 
We h~ve asked th? local Controllers of Su~plies to make ~nvestig~tion &8 to 
what IS locally av&ila.ble or can be made available. A oerialD firm In Bombay 
has olaimed that it is in a position to manufacture complete parachutes. With 
the concurrence of Air Headquarters we have given this firm a test order for 
two complete parachutes; and if it is a.ble to produce them satisfactorily I have 
not the tilightestdoubt that this order will be followed up. It is OlIr intention 
to make in India. everything of the kind that is found possible. . 

THJII HONOUB.ABLE MR. HOSSAIN IMAM: What is the cost of a para-
chute in this test order , 

Tml: HONOURABLE MR. H. DOW: In the teet order which has been given 
for two parachutes, the prioe is Re. 575 each. 

GDMANS AND ITALIANS UNDD DB'!'aN'l'lON. 

15. THB HONOURABLE RA.JA YUVERAJ DATTA SINGH: Wiu 
Government state the total number of Germana and Italian. under deten-
tion in India since the outbreak of war t 

1im HONOtTBABLB MA. E. CONR.AN~SMITH: The numbers of Germall8 
(including Austrians) and Italiall8 detained in India and now in the intern. 
ment camp at Ahmednagar are "3 and 283,~ respectively. 

To HONOURABLE Ma. HOSSAIN DLUl: Will Government ltate how • 
lDIIrDy of theee were liberated in thia time , 

Tn HONOUJU.BLB MR. E: OONRAN"BMITH: I do not understand the 
Ho~our&ble Member's point. The people mentitmed are now in the internment 
camp. 

THE HONOURABLE MR. HOSSAIN IMAM: People are detained first and 
~ afterwards aJIQwed to go , 

Tm: HONOURABLB MR. E. CONRAN·SMITH: I should like to have 
aotioe of t.ba.t question, Sir. 

PROBATION OF I.e.s. PBoB.ATlO~JIIBS DU~NG THE WAa. 

16. TBB HONOURABLE Ma. V. V. KALIKAR: (a) Will the candidatea 
passing the I.C.S. examination in India . be given preliminary training in 
this oountry during the period of war' ~f 80, what arrangements have heen 
made fot their training 1 

(6) Do Government propo&e to appoint a aeniorIDdiaD I.e.s. ~oer £or 
their training' If not, why not' . 
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To HONol1BABLlII lIB. E. CONlUN·SMITH! (tI) All 1.0;8. proba-
tioners recruited this year will be trained together in India. Training. will 
commence early in Janua.ry, 1941 at a camp which it is propoaed to establiah 
at Debra Dun and will approximate &8 oloeely as posaible to that ordiDa.ri1y 
given in England. . 

(b) An European I.C.S. officer of about 20 years' aervioe has been appoint-
ed as " Supervisor" as.he is the most suitable officer ava.i1a.ble. 

THE HONOUlUBLB MR. P. N. SAPRU: Was the suggestion considered 
that they should be trained at one of the Indian Universities or that the O()o 

operation of the Universities should be enlisted for training them , 

T:u HONOURABLE MR. E. CONRAN·SMITH: Yes, Sir, the suggestion 
was considered and it has not altogether been ruled out. It miJdlt be found 
desirable later to send the probationers for a short time to a tJniversity to 
receive instruction in Indian law, etc. 

THE HONOURABLE MD.. HOSSAIN IMAM: Were they Bent to a British 
University formerly' 

THE HONOURABLB MR. E. CONRAN· SMITH : Yes. 

l'HE HONOUBA.BLlII MR. V. V. KALIKAR: Could the Government not 
find a suitable Indian officer for training them , 

THB HONOURABLE MD.. E. OONRAN·SMITH: I have said that the officer 
appointed is the most suitable officer available. 

TIm HONOO1WSLE MR. HOSSAIN IMAM:: Is there only one officer ! 

THlII HONOUBABLlII MB. E. CONRAN·SMITH: O~y oDeolicer. 

THE HONOURABLE .PANDIT HIRDAY NATH KUNZRU: Does the 
Honourable Member mean the most suitable officer among the British ofIiOEll'8 , 

TIm HONOURABLE MR. E. CONRAN·SMITH: No, I do Dotmea.n that, 
Sir. I said the moat suita.ble officer available. 

THE HONOURABLlII MD.. HOSSAIN IMAM: May we know the name of the 
officer appointed , . 

THB HONOUlUBLE MR. E. CONRAN·SMITH: The b&me of the oftioer is 
Mr. Pinnell. 

TIm HONoURABLlll MD.. P. N. BAPRU: Sir, hetw maily yean' aervioe hal 
this officer got , 

THE HONOUlUBLlII MR. E. CONRAN·SMlTH: I have already ll&id 20 
years. 

IWDII.N STaus DBPABTlDl:NT. 
17. Tu HONOURABLB MR. V.V. KALIKAR: 1Iaa the Indian aton. 

Department been taken away from tbe obntrol of the Commerce Member 
a.nd pla.oed under the War Supply Department t If BO, what are the l'e&IIODII 
for the transfer of aontrol , . 



QUB8'l'JON8 AND ANBW.B8. 13 

TmD HOll'OUlU.BLB SIB ALAN LLOYD: The a.oaWOl' to ijae first part of 
the question is tha.t &8 a temporary measure for the duration of the war the 
administrative a.nd executive control of the Indian Stores Department haa 
been transferred from the Commerce Department to the Department of Supply, 
with the exception that the Industrial Reaea.roh Bureau, the Industrial Reaea.roh 
Council and the Government Teat House, Alipore, have been aeparated from the 
Indian Stores Department and placed directly under the Commerce Depart. 
ment. It is intended that the Indian Stores Department should revert to the 
control of the Commerce Department on the conolusion of the war. ' 

The change was made with the objeot of adminietrative convenience at a 
time when the purohase of stores reql1ired for defence purposes bad become the 
most important of the functions of the Indian Stores Department . . ' 

THB HONOUBABLE P.ANDIT HIRDAY NATH KUNZRU: But haa not, 
Sir, the Indian Stores Department bought the thiogs needed by the Defence 
Department in the past , 

TID HONOUlLABLII SIB ALAN LLOYD: Yes, Sir, some of them. 

TJm HONOUBABLB PAll'DIT HIRDAY NATH KUNZRU: Why has it 
been then placed under the Department of Supply whioh is a muoh newer 
and inexperienced department , 

TmD HONOURABLE SIB ALAN LLOYD: I think, Sir, every other Honour~ 
able Member of the House will see that there is a difference between the extent 
of the purcha.aes that have to be made in war time on behalf of the Defence 
Department and thoee that have to be made in peace time. 

TuB HONOUBABLB PANDIT HIRDAY NATH KUNZRU: Does not this 
Ihow taat it was ,. oaae for -adding to the strength of, the Indian Store. Depart. _ 
ment and not for removing it from the control of the Commerce Department. t 

THE HONOUBABLB SIB ALAN LLOYD:, That, Sir, does not meet the 
point of administra.tive convenience. In peace time we ha.ve not got the 
Department of Supply, whioh inoludes, as part of its activities, other puroha.aing 
orga.nizations. Now we ha.ve. 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU : But wiry 
should the War Supply Department have the Indian Stores Department under 
its control in order to assign any duty to it !-a dutl which I ~ellture to think 
it can discharge more efficiently tha.n the War Supply J)epartment it8elf. 

T:RE HONOURABLE SIB ALAN LLOYD: I think I have already answered 
that, Sir. It is a matter of adminilltratiV8 convenience. 

'I'BB HONoUBABLII P.ANDIT HIRDAY NATH KUNZRU: But baa the 
Honourable Member any illustrations to show that what he said hall any sub. 1Itlarloe' What he has iaid • eztre'mely vague. ' 
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• THE HONOURABLB SIR ALAN ~YD: Lwould reBpeof!ully BuggeBti, 
Sir, tbatthe Honourable Member is attempting to argue, and not to aali for 
information. 

THE HONOURABLE THB PRESIDENT: You have'a.lrea.dy a.nawered the 
question and if you have nothing more to, say you oan say BO. 

THE HONOURABLE PUDIT HIRDAY NATH KUNZRU: Well, Sir, if 
he haa nothing more to Bay than to use vague worda which mean nothing, the 
ea.ae for the Government muat be very bad indeed. 

l<~MERGENOY COJDUSSION8. 

18. THE HONOU1UBLlII' MB; V. V. KALIKAR: a. Will Government 
Btate :-

(i) the number of c;andiclateB to be selecte,d for emergency commiB' 
sions this year in the Indian Army f 

(ii) the number that haB been aelected up to date , 

(b) Are any q\lOtaa 'aJlotted to the different provinoea in India' IfBO, 
will Government s~te the number a.lIotted to Va.rioUB provinceB and the 
reasone for allotting the quotas , 

TIm HoNOlJ1l.&BLE MR. A. DBC. WILLIAMS (on behalf of HiB Excellenoy 
the Commander-in-Chief): (a) (i) Approximately 620 oandidateB are to be 
selected for emergenoy commi88ioDB in the Indian Army during the remaining 
months of 1940. 

(U) Up to the IBtOotober; '1940, the Dumber of e&ndidatea aelected is 
1,99'1. 

(b) No. quotas are not allotted to provinceB. They are allotted to military 
diatriotll in proportion to the number of auitable candidateB whioh iB reported 
to be ava.ila.ble. 

TEB HONOUBABUII Ma. P. N. SAPRU: In which provincea a.re moat of 
theae military diatriote situated , 

TIm HONOtT.UBLB Ma. A. DBC.' WILLIAMS: That iB an extremely 
diffioult queation to anewer, Sir. The military distriotB oover the whole of 
India. 

TIm HONOURABLII Ma. P. N. SAPRU: In which province is the Ja.rgest 
number of military diatriotB to be found , 

Ta:B HONOURABLlD MR. A.DBC. wn,TJAMg: I would refel- the H,OIJOIU'oo 
able Member to the .Army LiM. 



QUBSTIONS AND ·ANBWBRS. .' . 

TmI .HONOtl1l.UlLB )lB.. HOSSAIN .IMAM ~ .Qoee ~«t .figure giv-en by the 
BonourableMember include the I. M.S. , . i 

Tn HONOURABLB MR. A. DBC. WILLIAMS 
inolude the I.M.S. on the civil Bide. 

It does n~, I think,. 

'llllG HONOUB.ABLE Ma. HOSSAIN. IMAM: But it includes the lX$.. 
on tiu; military Bide ! 

'l'luI HONOUBA.BLJII MB.A. DEC. WILLIAlIS: I abouW require notice. 
of any queetion regatdiDg the I,M.S. 

THE HONOUlU.BLlDP.iNDfT HIRDAY NATH KUNZRU : Sir, may 1 
uk if the figures given by .the·Honourable Member include EuropeaDS and 
Anglo-Indians along with Indians or whether thele 6gul'tl8 relate to the Dumber 
of lodi&n8 only who have obtained emergency commissions 1 

To HONo11lWlLJl Ma.:A.DSC. WILLI.AMB: It incldes aJI, Sir . 

. ' . 
NUKBBB o. HJlJD17S, MUSLIMS, BTC., WHO APJ'LIB.D FOB THE IlIDJAN AVDI!' 

.iND AOOOUNTS, ETC., SEBVICBS EUMINATION IN 1938, 1939 AND 1940. 
19. TuB BONOUBABLJI MB. HOSSAIN.· IMAM: Ca) Will GoveJlDment 

lay on the table the following information in respect of the' combined 
Accounts and Audit, etc., Examinations held during the three years 1938, 
1989 and IIJ1fO ::..... 

(i) The number of Hindus, Muslims and others who applied for admis-
Ilion from each of the eleven Provinces and from . other a.reae 
for this examination , 

(ii) The number of candidates from each Mea of the three oommuni-
ties stated above who were permitted to sit for thc examina-
tion' 

(iii) The number of the above in each category who actually appeared 
at the examination , 

(b) Will Govemment .tate the minimum educational qtlaliftca.tion find 
by the Federal Publio Service Commission for each area and oommunity in 
the year UMO for eliminating the applicants 1 

(e) Was a.dmJaaion this year restricted to graduates l80uriDg mark. ahove 
a oertain minimum at the Uninraity 1 If tIO, what waa the minimum for 
each &rea; if not, what was the criterion , 

(d) Will Government state how many pe1'IIODI wi~ plain B.A. and 
B.So. degrees £rom each area and of each commuaity were admitted. and 
rejected for this year's examination , 

(e) Will Government .tate whether it is a. fact that some Univeraiti81 
un DO diviaioDB (18t, 2nd and 3rd) at the graduation' If 10, wiD Govern-
ment lit_ their DItJDM I Will Govemment nate the D&IDeII of other Uninr-
aities with the minimum. JDaI'b for each of their diviaiODB , 



16 OOUNOIL 'or STAH. [19TH Nov. 1940. 

(I) wm Government 8tate whetheri'!; is a fact that at this year's exami-
nation Mualima with higher marks were rejeoWl' and Hindus with lower 
marks were admitted , If so, in what &l'e8oll, and for what re&8Ona , If not, what 
are the facts , 

.' (g) Will Government state whether it isa fact that during the lMt 
three years the proportion of Muslims to Hindus has been)eas than 10 per cent. 
in the oandidates admitted to sit for the exa.mina.tion' If this is not the fact 
will Government state the over-all and the provincial petoenta.gea seperate1y 
for each year , 

, TmD HONoUlWlLli MIl. C. E.JONES: (II) and (e). Statements con-
taining the infor~tion required are laid OD the table. 

(b) I would invite the Honourable Member's attention to rules 8 and 13 
.of the examination rules laid down by the Government of India and published 
'With their Resolution No. F.-15-(7)-Ex.II/40, dated the 8th May, 1940, and 
to the replies I gave in this Houae on the 16th February, 1940 to the supple-
mentary questions &8ked by him and by the Honourable Mr. P. N. Sapra to 
question No.3. 

(e) No; the Commi88ion have no information before them as to the 
marks obtained in University examinations by the candidates. The criterion 
is the suitability of the candidates for the Services concerned and this the 
Commi88ion have to determine, as far &8 they ean, on the informatiOn oontained 
in the applioations. 

(dl Figures are being collected, and will be laid on the table as soon aa 
available. 

(I) The reply to the first part of the question is in the negative ; &8 regards 
the second, I have nothing to add to the replies to parts (b) and (e). 

(g) No; the proportion ha.s been about 20 per oent. A 8tatement giving 
the required information is laid on the table. 

To HONoUBABLlII Ma. HOSSAIN IMAM: Will the Government lay 
on the table the notification to which the Honourable Member has just referred, 
or such parte of it &8 appertain to this question , 

To HONOURABLE MR. C. E. JONES: The notification will be laid on the 
table if it is folUld that it is not available to Honourable Members already. 

TIll! HONOURABLE MR. HOSSAIN IMAM: Will the Honourable Member 
state in reply to my part (e) how the Public Service Commiaaion find out the 
auitability of candidates without any examiDation , 

THi:. HONO~BLZ MR. C. E. JONES: From the partioulars given in the 
a.pplioation form including their aohievementAJ in University examinations a.nfi 
other information available . 

. 'finD HONGtJ1U.BLlII MB. HOSSAIN DrlAM: The HooOUl'&ble Member 
baa juSt stated, Sir, that themarka obtained attheUniftl'llity uaminations 
are not looked into by. the Public Service Commiaaion. 



QUBSTIONS AND ANSWBRS. 1'1 

TIP HONOUB.AllU MB. C. E. JONES: That iB quite true. The act_ 
ma.rke obtained are not available but information ~ the clUI and kiDd 
of degree obtained is availa.ble. 

TIP HONOUlWILB MR. P. N. SAPBU: Are there any Univenitiea, ill 
which there are no such divisions or oJaues &8 mentioned in part (c) of fib. 
question' Is Government aware of any such University and oa.n ~. 
Dame any such University in which there are no diviaioDl for ~ B.A. or the-
M.A. degf88 eumiDa.tion , 

THB HONOUBABLB MB. C. E. JONES: I have ~ .. ted, Sir, ... " 
all the information required in part (e) will be found in a ltatelDtllt which lam. 
layiDg on the table of the lIoule. 
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26 COUNCIL or STATB. [19TH Nov. 194()' 

SUPPLY DBPABTMlIINT. 
20. TBB HONOUBABLlII P..lNDIT HIRDAY NATH KUNZRU: (a) H .. 

the Supply Depa.rtment been recently reorganized' 
(b) What has been the increase in the gazetted staff of the Departmen. 

trince the 4th March. 1940 , 
(c) Will Government give the names of the officers appointed OF 

promoted to higher positions in the Department since then and supply in the 
case of each officer the information which they supplied in reply to my 
question No. 25 on the 4th March, 1940. regarding the gazetted officers theD 
serving in the Department' 

THE HONOURABLE MR. H. DOW: (a) The organization of the Depan. 
mellt of Supply is constantly under revision in whole or in part, in the light 
of experience and of the changing war situation. The last considerable re.-. 

- orga.nifation was carried out in the beginning of July last. 
(b) Forty.one. 
(c) The required information is given a statement which I lay on the table-~ 

The staff taken over from the Defence Department (Army Headquarters): 
with their posts ha.ve not been included, a.nd I should explain that this state-
ment, and the figure given in reply to part (b), does not include additions to the-
staft' of the Indian Stores Department and of the Contracts Department, nOlI 
of the Ordnance Factories which have now been taken over by the Supply 
Department. There is no objection to supplying these details if they are 
required, but it would entail some delay, and I thought the House would like 
to have at o,nce the information which is available. 

TRB HONOUJU.BLB P..lNDIT HIRDAY NATH KUNZRU : Can the 
Honourable Member tell me how many of the 41 gaZetted oflioera reoently 
appointed in the Supply Department are Europeans and Indians, respectively t 

THE HONOUBA.BLJD MR. H. DOW: I am afra.id I cannot teU you off-hand. 
but it will be clear from the statement which I am laying on the table. 
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STATEMENTS ~ ON THE ~ABLE. 

THE HONOUBABLlD Ma. S. N. ROY (Communioa.tioDIJ' Secretary): Sir, 
I Jay on the table copies * of-

(1) (a) Motor Vehicles Rules. 1940. for British B8Juobistan. 

(b) Notification No. 391/M. V .• dated the 24th.} 
June. 1940.' Amending the 

(c) Notification No. 750fM. V.. dated the 7th above rules. 
September. 1940. 

(2) Motor Vehicles Rules. 1940. for Ajmer-llerwa.ra. 
(3) (a) Motor Vehicles Rules. 1940. for Delhi Province. 

(b) Notification No. F. 12 (3)/40-General. dated} 
the 29th Ma.y.I940. Amending the 

(c) Notification No. F. 12 (3)/40-Genera.1. dated a.bove rules. 
the 3rd October. 1940. " 

(4:) (a) Motor Vehicles Rules. 1940. for Coorg~ 
(b) Notification No. R. F. 14 (165) (1)--40. ~tedl 

the 15th June. 1940. ~ Amending the 
(c) Notifioa.tion No. R. F. 14 (166) (3)-4:0. datedJ . above rules. 

the 15th June. 1940. 
(5) Motor Vehicles Rules. 1940, for Andama.n and Nicoba.r Islands. 

(6) Notifioa.tion Nos. R-ill. dated the 9th April'. 1940 and 9th August. 
1940. a.mending the Motor Vehicles International Ciroulation 
Rules. 1933. 

MESSAGE FROM HIS EXCELLENCY THE GOVERNOR GENERAL. 
TuE HONOURABLE THE PRESIDENT: Honourable Members. I have a. 

Message to deliver to you from His Excellency the Governor Genel'al. The 
Message is as foHows :-

P UEL 01' CBAIJU(BN • 

.. In pU1'8uanoe of the provisiol1ll of 8ub-lIOCtion (2) or aeotion 63A of the Govemment 
of India Aot, as aet out in the Ninth Schedule to the Government of India Act, 1986, I. 
Victor Alexander John, Marqu8118 of Linlithgow, hereby nominate the following Membe1'8 
of the Council of State to be on the Panel of Chairmen of the .aid Council of State l-

In the first place, the Honourable Rai Bahadur Lala Ram Saran Das ; in the ~ond 
place, the Honourable Sir David Devadoaa ; in the third place. tbe HODour-
able Mr, Hoaeain Ilnam; and lastly, the Honourable Mr. R. B. Parker. 

LINLITBaow. 

• Vtoeror cm4 Govtrttor Q ......... 

·~ot printed in theae debates. Copiea placed in the Library of the Houae. 

( 38 ) 



COMMITTEE <m PETlTroNS • 
. TmI BOl{onABLII"· '1'B1I PRHSIDENT: HOllOUl'&bIia Meml:lera, uncial'· 

Standing Order 76 of the Counoil of Bta.te Sta.ilding ()n:itd,I am. reqairedat 
the commencement of each session to constitute a Committee on Petitions 
oonsisting of a Chairman and font members. The following Members have 
at my request kindly consented to preside over and serve .gn the Oommittee. 
I accordingly have much. ple&8~e in nominating IWI Chairman of the Committee 
the Honourable Raja Chara.njit Singh and as members, the Honourable Sir 
A. P. Patro, the Honourable Sir Ramunni Menon, the Hononrable Mr. P. N. 
Sapru a.nd the Honourable Pandit Hirday Nath Kunzru~· 

DEATH OF PRINCE AFSAR·UL·MULK MIRZA MUHAMMAD AKRAM 
HUSAIN BAHADUR AND RAJA VASUDEVA OF KOLLENGODE. 

THB HONOURABLB THB PRESIDENT: Honourable Members, I have to 
bring to your notice the sad death-6nd untimely too-of one of our distin-
guished Members. I mean the late Prince Akram HuslLin. He was a nomi-
nated non-offioial Member of the second, third and fourth Council of State. 
Before that he was for 1JOID8 time in the old Imperial Legislative Counoil also. 
He spoke very rarely in this Houae but when he got up to make 8. speech he 
always spoke very pertinently to the matter and never went outRide relevancy. 
He was much liked and respected by all the Members of the House in the past. 
AS you are all fully aware, he WItS a great supporter of Hindu-Muslim unity 
and WItS loved, as I have said, by· Iloth the communities. He was respected 
equally a.nd held in great esteem. As IilQme of you are awaro, he was appointed 
in 1919 to the high post of Sheriff of Calcutta, and in 1931 he acted as a Member 
of the Executive Council of the Governor of Bengal. He was a. great social 
reformer &rld did a great many things to raise his own commUDity in publio 
estimation. I know you a.ll regret his death and I am very sofry he hu been 
taken away from this House:. With your oonsent, I shall write to his family 
and express the sorrow of this Houile. . 

I have also to mention the death of another gentleman who, though not 
a sitting member, was in the Central Legislative Assembly. I mean Raja 
Vasudeva of Kollengode. He had a.lso served in the past in the old Imperial 
Legislative Council, which wu the predecessor of the Oounoil of State, and he 
had a. record of excellent service. As you are fully a.ware, he took an active 
part in the public affairs of thiR country. He was a. Member of the Ma.draa 
Legislative Council, where he first reoeived his legislative experience. There 
too he distinguished himself. He also acted &8 a Member of the . Me.c:lr&I 
Executive Council for some time. He was a Member of the Council of State 
from 1922 to 1923. He was elected to the Central Legislative Assembly in 
1930 from the Madras Landholders' Constituency. Thougb it is not customary 
for the President to mention ex-Members, I have particularly taken this oppor-
tunity to mention his name to the House because during the time of bit! member-
ship he was very much respected and was a per80M grata with this H01Jll8. 
I shall communicate to his family that Honourable Members of this H01Jse 
have heard the ad D&WB with great sorrow . . 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
SEORETARY 0., 1'BlD COUNCIL: Sir, iD'formation has \leJeD. received 

tbat Hie Excel1enoy ~ Governor GeneraJ has been pleaaed to grant UleDi 
( 37 ) 



88 OOOlfCIL OJ' STATB. [19TH Nov. 1940. 

. to the f~ BiDs whioh were paaaed by the two. Ghamben of the lJ:Idjan 
LeglaJatare during ~e Budget s-loD. lMO. namely .- . 

1. The Regiatration (Emergenoy Powers) Act. 19tO. 
2. The Foreigners Act. lNO. 
3. The Royal India.n Navy (Extension of Servioe) Act. 1940. 
4:. The OfI'enoes on Shipe and Airoraft Act. 1940. 
6. The Trade Marks Act, 1940. 
6. The Indian Coinage (Amendment} Act, 1940. 
7. The Reserve Bank of India (Closing of Annual Aooounta) Act, 

lNO. 
8. The Indian Emigration (Amendment) Act, lNO. 
9. The Reserve Bank of India (Amendment) Act. 1940. 

10. The Indian Arbitration Aot, 1940. 
n. The Coal Mines Sa.fety (Stowing) Amendment Act. lNO. 
12. The Income·Tax Law Amendment Act, HMO. 
13. The Reserve Bank of India. (Second Amendment) Act. 1940. 
14:. The Para Marriage and Divorce (Amendment) Act. lNO. 
16. The Exoess Profits Tax Act. 1940. 
16. The Indian Finance Aot, 1940. 
17. The Faotories (Amendment) Act, 194:0. 
18. The National Service (European British Subjeote) Act, 1940. 
19. The Defence of India (Amendment) Act, 1940. 
20. The Insuranoe (Amendment) Aot, 1940. 
21. The Indian TIlol'ift' (Amendment) A,ot, 1940. 
22. The Indian Tariff (Second Amendment) Act. 1940. 
23. The Drugs Act, 1940. 
24:. The Indian Mines (Amendment) Act. 1940. 
26. The Petroleum (Amendment) Act, 1940. 
26. The Motor Vehicles (Amendment) Aot. 1940. 
27. The Agrioultural Produce Cess Act, 1940. 

BILLS PASSED BY THE LEGISLATIVE ASSEMBLY LAID ON 
THE TABLE. 

SECRI!.'TARY OJ' THII COUNCIL: Sir. in pur81l&DC8 of rule J6 of the 
Indian Legislative Rules, I lay on the table copies of the following Bills'which 
were passed by the Legislative Assembly at its meeting held on the. 8th Nov-
ember, 1940. namely :-

A Bill further to amend the Indian Works ofDefenoe Act. 1903. 
A Bill further to amend the Indian Navy (Disoipline) Act. 1934 for 

certain purposes. 



OONGBATULATION8 TO TUB BONOllBABLB D. DOW. 39 

A Bill further to amend the I:t;t.dia.!!. Navy (Discipline) Act. 1934 (Seoond' • 
Amendment). 

A BiD further to &mead the c..:otomaents Aoi, 1984. 
A Bill to repeal oertain enactments and to amend certain, other 

eoa.otmeIlte. 
A Bill further to amend the Indian Registration Act, 1908, for oertain 

purposes. 

A Bill further to amend ibe Code of Civil Procedure, 1908. 
A. Bill Mher to amend the Code o( CrbniDaI Procedure, 1898. 
A Bill further to amend the Indian Oomp&niefl Aot, 1913. 
A Bill to enable companies in British India to make donations to public 

fWMis formed, and to make investments in Government loans 
floated, for the purpose of asaisting the proseoution ot ~ present 
war. 

A Bill further to amend the Reserve Bank of India. Act, 1934. 

A Bill further to amead the Motor Spiriot (Duties) Aot, 1919. 

CONGRATULATIONS TO THE HONOURABLE MD. H. DOW, 
GOVERNOR.DESIGNATE OF SIND. 

TRlG HONOURABLlG THlG PRESIDENT: Honoura.ble Members, I am 
oertain you would like me to refer to an interesting event. One of our sitting 
Members here has been elevated to a gubernatorial office in Sind. I refer to 
the Honourable Mr. Dow, who for many years has been a Member of this 
C'A>uncil, and I may say that he has attained the distinction of being the official 
father of the Council of State. He is a Bombay Civilian, in whioh province 
he served for many years with great credit and distinotion before he came to 
the Government of India. He has aotually served for . .several years in Sind 
itself, as Financial Adviser to the Bombay Government and alao Revenue 
Officer connected with the Sukkur Barrage Soheme, whioh is probably the 
1arges't 80heme in India.. :ae camo later on to the Government of India and 
you are all aware that he served with distinction as C'A>mmerce Secrei&ry of 
tlle Government of India. in this House. I know the ('JOUDcil mu.' have 
received his appointment as Governor of Sind with great satisfaotion. You 
a.re aJl aware tha.t in Sind itself we are having troublesome times and the whole 
Ilrovince is in a disturbed oondition. He used to wield at one time great 
influence in Si,nd and I have no doubt that his presence &8 Governor will see 
the end of those troublee and disturban0e8 and that he will restore peace and 
tranquillity aga.iJ:l in. that province. (Applause.) We shall follow his service 
and work in that province with great interest and I have not the alightMt 
doubt that he will make a very useful and sucoeeaml Governor of tba\ 
Province. ' 

To HOWOUaABLB Ma. H. DQW: Mr. President, I can only thank you 
for the ~ry kind te1'l1l8 ill which you have referred to my impending transfer. 
I wish to 8ay nothing else, Sir, exce~ t~t r lut.ve also to thank not only you, 
but every Member of this House, for the very great courtesy and conaideration 
with whioh I have always been treated &8 .. Member of this House. (AppJaaae.) 



• RESOLUTION BE MECHANIZATION OF UNITS OF THE UNIVERSITY 
TRAINING CORPS. 

$THB HONOUBABLII lIB. P. N. SAPRU' (UDited ProviDoea Southem : Non-
Muhammadan): Sir, I move the fQIlowing Resolution:-

.. This Counoil recommends to the Governor General in, Oouacil to t!,ke early 
steps for mechanizing units of the Univer8ity Training Corps." 

Sir, the Territorial Foroe Act was passed in 1920 and the U.T.C. owes its 
establishment to that Act of 1920. It is not neoeBBarY to go into the detailed 
history of the U.T.C. organization. I think they were establilhed in 1922. 
The objeot of the U.T.C. wa.B mainly edupa.tionaJ. It was, in simple language, 
the eduoation of youth in military disoipline. It will be genera.llya.greed that 
military eduoation has a oerta.inva.lue in the scheme of educe.tion. The Forae 
has been suooeBBful and various officers oonnected with it have testified to its 
efficienoy; p8.rt;ioula.rly I know that the United Provinoes University Corps 
have been suooessful and military offioers oonnected with our Alla.habad Corps 
have testified to its efficiency. It was considered desirable that the young men 
of the country should have some opportunity of military training. Also one of 
the objects, I take it, of these Corps was to provide offioers for the Indian Terri-
torial. Foroes Provinoial and Urban units. The Force was Bta.rted I believe, Sir, 
with four battalions al.1 over the oountry; Bomba.y, Oaloutta., Madras and 
Allahabad had eaoh a battalion. Now we have actually 11 battalions, the 
numbering is 12. The U.T.C.- people have no liability for military servioe. 
But so has the Officers Training COl'ps no liability for military servioe. I believe 
the pOflition is identical with the position as it obtains in England so far as the 
U.T.C. is conoerned. Now, if you look at the organization of the O.T.C., 
you will find that the o:r.c. has survey, engineering and infantry units: now 
they have air foroe units as well. Here, Sir, in the U.T.C. the orily units that 
we have is the infantry unit. Under normal oonditions I find that about 18 to 
20 offioers recruited to the Army are taken from the O.T.C. Also a fair pro-
portion of them are absorbed in the Territorial Force. So far as the U.T.C. is 
conoerned no officers are taken from the U.T.C .• The reason, Sir, is that our 
young men in the U.T.C. reoeive defective training. They get training ~~ 
in infantry. The only arms supplied to our U.T.C. people are rilles. It' 
in July battalions were inoreased by 50 per oent. These battalions have not 
been supplied with drill rifies. Sir, if you look at the position in England you 
will find that the O.T.C. has been mechanized. There battalions have been 
supplied with machine guns, Bren guns, automobile tanks, anti·aircraft guns, 
and they are being given air training. Also they have been supplied with 
motorized vehicles. They reoeive full military training. Now, Sir, why is 
there differenoe between the position of the O.T.C. in England and the U.T.C. 
in India 1 The O.T.C., as I have aJrea.dy pointed out, has been meohanized, 
and all the arms necessary for meohanization have been supplied for them. So 
far &S our V.T.Cs. are oonoerned the battalions have been increased by 50 
per oent. but these battalions have been supplied with old rifles and our young 
men o.re not being trained in modern warfare. You are spending out of the 
oivil budget a oertain amount of money over these U.T.Cs. I believe it is 
about Rs. 20,000 a year. If you are spending a certain amount of money over 
these Training Corps and if you are having these Training Corps, I submit it 
is desirable and necessary that you should have etlioient Training Corps, you 

• Not corrected by the Honourable Member. 
( 40 ) 
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oould have 'l'rainiug Oorpa whiob will supply our 00IlJltt0y with e8loieo.t oil..., 
ofIieers who will be able to render a goad a.ocount. of themaelves in the modem 
war. Sit, often we hear oompIainta that India.ns do ~ make good oftioera. 
I do not know if there is much IRlbsta.noe in that oomplaiat: I do not know 
whether that is only an exouae which is put forward for deJaying IedjanjAtion , 
.But I willsa.y this that if you take DO &tepa to educate the youtba of. oountry 
in military discipline and if you give them no training and if you do everythiag 
to emascula.te the country you have no right to say that Indiam do not make 
good officers. What bave you done-that is a relevant and a pertinent question 
which I would like to ask of lihe Defence Department-to train our young men 
in military education 1 Do you look upon military eduoation as desirable 
«iucation, or have you alflO accepted in part or in whole the dootrine of non-
violence, of which my friend over here is 0. great votary' What enoouro.ge-
ment are you offering to these young men 1 A young man who joins the U .T;O • 
.oa.nnot get even nomination 8.11 a.n Indian cadet. There are no Indian cadet-
sbipSresel'ved for the U.T.C. officers. Modemwa.rfare has shown that infantry 
training is useless. The bayonet, I believe, has hardly ever been used in this 
war and I think I would be right in lIItying that this has never been used in 
this war. 
, THE HONOURABLE SIB GIRJA SHANKAR BAJPAI (Leader of the 

.. 1Iouse): It ill being used by thc Greeks, I believe! 
\, THB HONOUIU.BLE Ma. P. N. SAPRU: I was correct in saying that it he.a 
ib&l"dly been used. Some years a.go, I W8.8 ta.lking to avery, very distinguished 
militAry officer-one of the highest officers in the country. H.e said " , You have 
been atta.ching a great deal of importance to the question of mechanization but 

.1 tel1 you that the next wa.r will prove that meoha.nized units a.re no good. I am 
:MI.old..fa.shioned officer, I still believe in the old ca.vah·y". The Polish cam-
pa.ign ha.s proved that that officer was wrong. and the other campaigns have 
also showed that tha.t officer was wrong. We want .an efficient army. We 
want our young men to take interest in military discipline. I am myself up to 
a point a pacifist, since I believe in international and oollective seourity. I ha.ve 
the vision of super-state before me. I also know that we have somehow or 
other to defend ourselves against this aggr6!l8ive imperialism. Therefore, I t.hink 
it is of imperative importance that the youths of this country should be given 
military training, tbat these U.T .Cs. should be made into really effioient uni~, 
units which will provide good and efficient officers for the free J ndia of the future. 
I therefore bope that Government will not say " No " to the Resoluti~n. I 
hope my Honoura.ble friend will a.ocept this Resolution because if he will 
examine the wording of my Resolution he will find that I have Ulled the word 
" early" and not " immediately". I know he has some financial difficulties. 
Therefore I have delibera.tely UBed the word" early". I hope he will not HOY, 
.. Nothing ,Q&Il be done: I cannot accept tbe principle of the Reeolution ". 
If he will take this line then I will say that there is no desire on the part of the 
-Government to train the youths of this country in military education. J hope, 
therefore, that he will view this Resolution with sympathy and tbat he will not 
come out with the direct negative, which is so characteristic of t,he Department 
of which he. is unfortunately the l'epreRentative-I sa.y unfortunately because 
he is a very good man I (Laughter.) 

THlD HONOUlUBLB MR. H. DOW (Nominated Official): Sir, I should Uke 
to expla.inthat the Honourable Member is mistaken in supposing that I am 
concerned with his Resolution, and I intervene to prevent him going further :t:f. The Supply Department's function is to supply tbinga whioh it fa 
. to supply : it is not ooncemed with the 118eIII that a.re made of them. 
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TIoI HoWOVlllBLE Ma. P. N. SAP.RU: 1188. I q1\d8~Mr. WiPMM, 
U 1(00 . is 'm oha.r~ ,of the Re.olution. ~a.y, I will 
. N. not withdraw the oomplUnent. that I ~Te paid _. 

Mr. DGW. I think, Sir, heiaeonneoted witaaDepal'1iInent whiob ~" 1Jl* 
sanity thaD the Defence D&pa.nment ~d I hope, Sir, that be will ahow_.t 
tl1:at Depaortment Bas more aanity by acoeptiug the p~ple of ""Y 
Resolution. 

TIm HONOUlU.BLB MR. A. DEC. WILLI.UIS (Nominated Offioial): Sir~ 
if my Honoura.ble friend the Mover had really wished to make his Resolution 
easier of a.ooepte.oce I think he might have omitted the word .. early" from. it. 
The only extent to whioh I can go with him in the matter of this Resolution 
is to Bta.te that the considerations which he has urged will never be absent from. 
the mind of Government. But a.ccept it I am afraid I oannot. I hope I 
aha.ll be able to oonvince Honourable Members that this is not due to 
any lack of rcsponaiveness on the part of Government but to very real pra.otioaJ 
a.nd technical difficulties which are not at all diffioult to appreciate. The 
object of these U.T.Cs., as stated by tho Honourable Mover, is to provide a 
useful reserve of potential officers, possibly of non-commissioned officers. 

Now, he drew an analogy between the U.T.Cs. in India and that in Britain. 
That analogy is not quite oomplete. In this oountry members of these Training 
Corps as a rule, practioally all of them, have no previous military experience 
at all. That is not so much the case with the U.T .Cs. in Great Britain. 
What muoh more closely resom.bles the U.T.Cs. in India is the Publio Schools 
Offioers Training Corps in Britain. Boys who go to these schools and join. 
these Corps have no previous military experience. It is a far oloser pa.rallel. 
The Honourable Member will find that no attempt has been made in Grea\ 
Britain to mechanize the Publio Schools Officers Training Corps. 

Further, suoh mecha.niz&tion as there has been in Great Britain of the 
U.T.Os. haa been in &rIBS other than infantry and, a.a the Honourable Member 
himself has pointed out, the orga.niza.tion of the U.T .C. in I~dia. is confined to 
the infantry arm. So that there is rea.lly no parallel at all. 

But the Honourable Member has said that the absence of mecha.niz&tion 
makes this training useless, that infantry training is a ba.ok number, that it 
is no good. Well, now, to show the Honourable Member that he is wrong, I 
would point out tha.t the very training itself whioh is being given at these 
U.T .Cs. is the training first given to officers who are intended ultimately to 
be mechanized. That training must be gone through at some time or other, 
a.nd if there has been no previous training for the man who has joined a U.T.C., 
it must be gone through at the beginning. There woulq be no sense in trying 
to make him run on wheels before he can wa.lk. 

Admittedly the syllabus is of a very simple nature. It faJIs into three 
parts.-recruit training which is simply squad drill, practice with a military 
rifle, physical training and a oertain amount of map reading. Then he goes 
on to the second stage, cadet training whioh comprises tr&ioing to some ex-
tent of others in squad and platoon drill a.nd a certain amount of ~lementa.ry 
taotioa. And the final stage, as far as they can oa.rry it during the time avaUa.'MI 
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at the University for persons, who have no previous miJitMy etperieuce. is 
N •. O. Os. tr&iniI!g,. which .oomprisee more advuoed tactic- and leadership of 
lIL8n in. minor taotioal exeroisee. 

That is as far as we can go with per80DI who ha.ve DO previous m.i1itMy 
experience. Similar tra.ining is gone through in tae Regular Army by thoe& 
wao ultimately will join mechanized unite. It is not always that the regular-
lII'Dly man gets his meoha.nized tra.ining in his training battalion. It may 
IN.\lp8ll. But more often than not, he gete no mechanized training till he a$lal. 
lYloins the meohanized unit which he is designed to join. In the initial stage~ 
in the training battalion, he would get the counterpart of this syllabus which 
I ha.vo just oUtlined: 

. There is, of oourse, the further oonsideration whiob the Honourable the 
Kover haa a.ntioipated~ rather he hu antioipated it &.long the J.inae of 
finanoe-though I would deal with it more &.long the lines of demand and 
aupply. It is not merely a question of vehicles. It is diftioult enough 
to get vehioles for the mecha.niza.tion and expansion of the Regular .Army 
in India. But it is also dUtioult, to get technical instruotore. That is difticult 
enough and it is olear that. flven apart from the objections that I have alrea.dy 
mentioned, the U.T.Cs. would have to be aerved last in this matter. 

I do not at all go with my Honourable friend in the contention that the 
~aining in these U.1'.Cs. ill fits their members for joining the Services. If 
they a.ro not taken into the Servioes-and I am afraid I have no material for 
ohecking up tbe statement that they never seem to get oommLpions-it must 
presumably be because they have not got suffioient training and cannot satisfy 
the aelection oommittees whioh select from amongst th088 who oome forward. 
No, Sir, the Honourable Member may reet assured that. ifm.embers of these 
U.T .Cs. do avail themselves of the training afforded by the sylla.bul whiob is 
now used, they will get all the mechanized training they require later in any 
mechanized unit for whioh they qualify themselves. And they will be aJ.l the 
better fitted for reo&.iving that mechanized training by having been properly 
grounded in pre1im.ina.ry essentials rather than given a smattering of knowledge 
Of advanced technioal mAtter without that nOCtlll8&l'Y grounding. 

I hope after this expla.nation, Sir. that the Honourable Mover will not wish 
to pl'888 this Reeolution. 

TmII HONouaABLlII PANDIT HIRDAY. NATH KUNZRU (United Pro-
vin.cee Northern: Non.Muhammadan): Mr. President, the Honourable Mr. 
Williams began by humorowdy suggesting to the Mover of the Resolution that 
be could make his propOfJ&1 more acceptable to Government by juat making a 
slight change in it. The ~ht change which he thou~ht would be 
appropriate waa the omission of the word .. early ". It is to be left to Govern· 
mentto decide whether the U.T.C. is to be meohanized, and if 10, when 1 
Sir, the Shea Committee which considered the status and training of the 
Auxiliary and Territorial FOI'Oe8 lubmitted ite report to the Government or 
India in 1925. The recommendations that it made 15 years ago haTe 
Qot yet been put into effect. When we asked that its recommendations 
ebould be enforced at an early date, 'ft were &.lwayl told that the 
Oovemmont of. JOdia had not at all ie'nored them but were unable to oaPr1 
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[ Pa.nditBird&y . Nath Kunzro. J 
them out before the U.T.Cs~ had teached a oerta.in degree of efficiency. and my 
Honourable friend Mr. Williams has harped on the same theme today. I 
_should like to know what is the fault with the U.T.Os. , Is there keenness 
among the University students or not' That i. the only thing. &fter all, 
which the University authorities a.nd the undergraduates of the various Uni. 
versities can supply. They cannot supply training. They cannot supply the 
equipment that is required. They cannot give even the additional training 
that is given to an infantry unit in the use of machine guns unless the 
Government of India are prepared to provide for it. The keenness tha.t I 
have spokon of admittedly characterizes most of the battalions of the 
U.T.C. If, therefore, these Corps have not oome up to the requisite 
military standard, the fault lies not with the studentS but with the Gov-
ernment of Iudia themselves. I shall give an illustration, Sir, to prove my 
point. The Government of India, for along time, refused to add to the strength 
of the U.T.C. A few weeks ago they at last made up their mind to yield to 
the demande persistently put forward during the previous 10 or 12 years for 
the expansion of these Corps and permitted their being expanded by about 
50 per cent. But they informed the University authorities at the same time 
that th<,y were not prepared to supply additional instructional staff or more 
uniforms. I do not know what has happened in other Universities but in the 
Allahabad University at least, on representations made by the Vice-Chanool-
lor, the military authorities have agrtltld to rrovide more instructional staff. But 
tht'l cadets belonging to the two additions. platoollil are without uniforms and 
in tho camp that was recently held in the United Provinoos thcy were an 
object of derision to their colleagues in- the Corps. If the Government wish to 
bring the U.T.C. into contempt and to make it look like a rabble. 
they could not have taken a more effective step for the purpose. This 
illustration will show, Sir, what is the genuine inwrest that the Government of 
India have shown in the U.T.C. and to what extent their plea that theyo.re 
prepared to make a better use of the U.T.C. provided tht,y prove their efficiency 
is genuine. 

Sir, my Honourable friend Mr. Williams, in his apologia for the Govern-
ment of India, stated that the cadets belonging to the U.T.C. could not reoeive 
higher tra.ining than they do because the U.T.C. is not similar to the O.T.C. in 
the British Universititls. Hc rather thought that these Training Corps resembled 
the Cadot Corps established in public schools in England. This too was a point 
that was dealt with by the Shea Committee. It recommended that steps 
should be taJwn to introducEl military drill into schools a.nd to encourage the 
formation of Cadet Corps in them. Have the GovElrnment of India. taken a 
single mell6uro to imploment these two recommendations of the Shea Commit-
tea t They have done nothing of the kind. They have dElliberately kept the 
U.T.C. on a pILI' with the School Cadet Corps of British public schools on the 
admission of the Honourable Mr. Williams himself who represents the Defence 
Department here. He has, I think, shown more conclusively than I could 
have done the unfriendly-I had almost said hostile-a.ttitude of the Govern. 
ment of India. towards the military training of Indian youths. Neverth.eleu, 
the conolusion that he drew from the proposition that he put forward seems 
to me to be entirely erroneous. He seemed to say that the members of the 
O.T.C. in England could receive a high degree of training because of the pre· 
vious training that they had received in the School Cadet Corps. It is a 
notorious f_ot that not aJIthe members of the School Cadet Corps go up to the 
Universities &Dd th&t very few dtll088 wbo jam the UDivenitiea joiD. the n.T.C. 
Bo far lioii I know-s.nd I have received infarmation on the point from the military 
.authorities themselveB--very few of the members of the U.T.C. have previously 
belonged to any School Cadet Corps. Most of them are quite new. In that respect 
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t here is no ditJerence between the U.T.C. and the'O.T.C.:·Apart from this, Sir, I 
1!hink it is ridi01l1o~ to.uggeet that. the training givep to ~nders".adU&te8 could 
DOt. be ra.iaed un1e1l8 they had previously bee.n members of a' SchOol Cadet Corps. 
Thia argwn.ent h&ll never been 86riously put forwa.rd before ,and I suppose 
Mr. Will.ia.ms haa put it forward now only for want of a better ILl'gUJnent. 

Sir, my Honourable friend said that,whi1e at present Government could 
not IR'C their wa.y to &Coopt the Resolution of Mr. Sapru, thoy were quite alive 
to the importance of giving military training to Indian young m(>n. Here, 
too, I am reminded of a very important recommendation r4 the Shea Committee. 
The Committee suggested that the &nnual period of training of the .I.T.F. 
should be rJt.ised from ono to two montha&nd that when the I.T.F. had. risen 
in eftlci.ency its reoommenda.tiona with regard to the diver$ifioation of ita train· 
ing should be put into effect, a.nd tha.t at the same time the question of giving 
a.r.tillery tra.ining·to the U.T;C. should be considered.. Now, its re~enda· 
tiODB with rega.rd to the inorea.ae in the annual training period of the I.T.F. 
has been put into effect-the &Ilnual period of embodiment of the members of 
the Foroe is now two month&-admittedly ita effioiencyis higher than it w&ll16 
years ago. ·But I do not know that the Government of India has ever conaidQr-
eel the establishment of new units in conneotion with the I.T.F. of the kind 
suggested by the Shea Committee or have ever 'considered the qUestion of' 
giving artillery training to the members of the U.T.C. The fact is that the 
U.T.Cs. ha.ve been regarded 1108 a. sop to poh'tioalsentiment. They have III.wer 
been ta,ken seriously and every effort h811 been made by the military &uthoritiee 
to keep them in such a condition that ita members may be a.bsolutely useless 
from the milita.ry point of view. 

One of the wa.ys in which the recommendations of the Shea Com-
mittee havc been ignored is the fo.ilure of the Government to consider 
the claims of qua.lified members of the U.T.C. for appointment &8 commis-
sioned officers either in tho I.T.F. or eleewhere. Mr. WiUiams, instead 
of fra.nkJy and honestly admitting that the recommendations ha.ve not been 
pllt into effect, ca.st aspersions on the U.T.C. He admitted that it W&8 true 
that the U.T.C. people had not got commissions, or rather he &88umed for tbe 
time boing that tha.t ~lleg!l'tion W&8 true, althougb he himself did not ~ave the 
nl'>cl"ssa.ry figures at hiS dlsp08al to 00 able to say whether the alltlgation ,,&8, 
well~fol1nded or not. But at the same time he said that if the allegation W&ll 
true, it W811 in all probability due to the fact that they were not fit to be granted 
commi88ions. I do not know what is the standard of fitne88 that he had in 
view, but knowing something of one or two U.T.Os. and of the quality of the 
young men examined by the Committees appointed by the Government of 
India to interview candidates for the six.monthly competitive examination for 
admipion to the Indian Military Academy, I can confidently lI&y that a good 
many membors of the U.T.C. are in noway inferior to the oandidates actually 
selected for a.dmill8ion to the I.M.A. If Government are rea.lly deairoUII of-
.orea.ting a valuable source for the recruitml'>nt of Indian commillBioned oftloers 
they can eaaiIy make use of the U.T.Cs. But the faot is tha.t they do not want 
to give theae people higher training because they are unwilling to use them &8 
military officers. . I have on various occasions before put forward suggestions 
the result of which, had they ht'en accepted, would have been thf> increased 
Ule of the U.T.Os. in respect of the supply of higher oftioera, but the Com. 
mander.in·Chief always said to me that, while he bad not fargotten my 1Ugg88' 
tions. he did not think that the time had oomefor putting them into effeet 
because the opportunities that were open to British youths in England were 
DOt open to Indi&n youthe in Illdia.. Now, what did this mean' It 0DIy meaat· 
that the poIi~ of the BritWl Government "... sach.. to lIhut.out oar youths .• 
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from respoil8ible e~ployment in, the Army. This, Sir, is the main refWMm 
of the hostile policy adopted by the Government of India towa.rds the 
U.T.es. and so long as ~heir angle o~ vision. does not cha~, 80 long, as thet 
wa.nt to get our help WIthout ahowmg theU' sympa.thy 'WIth our almS anCt 
aspirations, there can be no p08llibility of the present state of things being 
changed. 

TJ!1I HONOlTBABLlII 8m A. P. PATRO (Nominated Non-OBioial): Sir; 
in the Resolution as worded, " The Council reoommanda ...•....•• for !De-
ohanizing units of the University Training Corps ", it should be understo<)ci 
:first what a.re the aims and functions of the U.T.C. &lid what is the kind of 
training that is given in these Corps. The Government of India till now 
haa completely neglected to utilise the \J.T.C. for the purpoeea mentionedb, 
the Honourable Members before, but to say that meohanization is necessary 
at present without having the neoeseary military training seems to me alto-
gether i:nconaistent. First you have not got a University Corps in all Univer. 
sities. In my own province two of the Universities have not got. U.T.C. 
Government had not the kindness or had not the foresight to s&nction funda 
for the purpose. We fought a.nd we have got trained military pel'8OD8 to a.aaiBt 
us in training our young men in the U.T.C. But it may surprise you, Sir, 
to hea.r that sufficient equipment has not boon provided. There are notfl'Ven 
enough rifles for these young men to use. What is therefore the material on 
which my friend the Honourable Mr. Kunzru was empha.tioally insjating that 
these are to be pn'paroo. for the purpOl!C of commissioned office1'8. It seems 
on the face of it very inconsistent. You have not given proper training to the 
people and you have no scope for the students who join the Training Cf,Jrps. 
In spite of repea.ted requests the Government of India have not been a.ble to 
provide for the extension of the U.T.Ca. and provide fundi!. Just now the 
Government of India have recognised and ordered the expansion of the Corps. 
The Government is better than any other government in the world-(An 
Honourable Member: Because it has given you sJl ypu wanted I) I do not 
wa.nt to argue the matter. All I say is that opinions differ in the matter. 
This Government is no doubt doing its best, but it always does things in the 
wrong way. It had given holp to tho people when people do not ask for·it : 
it does not give h~lp to the people when they do not want. We all want that 
our young men should be given military education in the Universities. The 
responsibility for it is with the Universities. The Alla.habad University-and 
other Universitie. too-have passed resolutions for the Pll1l>08e of military 
education and training. What havo the Universities done ill the matter t 
Therefore I say that while we have got a genuine desire 'for the purpose of 
training our young men to be able to take up the responsibility of the mUitary 
defenoe of this country, we should also take the responsibility of preparing them 
equally in the matter. Here I do not 800 from my own experience and know-
ledge of things that we have prepared the U.T.C. for them to have that res-
ponsibility at all. My Honourable friend referred to the U.T.es. being IIClect-
ed. I ha.ppen to be on Bome of the selection committees.- I know the Rtuff 
these U.T.es. were made of. They were in no way superior to ordina.ry uni-
versity graduates 'Who came up for the purpose of competition. Therefore 
to. Ba.y that tbeae U.T.Cs. had superior equipment and superior training to 
that of the ordi~ graduate of the University is not at aU correct. What 1 
do say is this that if we want that military education should be given to 01U' 
yawtg aaentheD youm11Bt provide them with the ne08lJ8&l'y training not in tJ;I8 
UIllYenity Cqrpsbut when they come out of the, selection. ¥QU·h&V6 got,~ 
Indian Military Academy: there they have to undergo two yea.ra trairiiDg before , 
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·they coul~ be selected 1108 officers. '!hat is th~ COUl'IO of tra.iDiBg .!IIitW "'opted. 
The aelecUOI! iII.&de by the selection OODlIIU.tteeand ~r that aelection they 
:am given tI:ainUIg wilere they prove themselves &8 c1licient oSioersand given 
the reeponaibil!ity. As it .. some members of the U.T.C. and some of the pro--
:fieeeGn and tea.oh6l'8 have told me that some of these U.T.c. members did not 
have an opp«twaity of handling even ordinary rides oocaUiltl they are not provid • 
. «1 with ritIee. And how could you expect young men who silnply underwent a 
",ott of military drill and ordinary military enrciaeB toO be able to take up the rea. 
ponaibility of ofIioe1'8 and what right have the U.T .C; to be put in the oftioe1'8' 
i'MpOll8ibility. Therefore it seems to me that thil Roaolution while it may be 
usefttl pMhaps in the 0886 of the A~habad. Univenity, but considering tbe 
general condition of things, and the knowledge and experience which -we have 
.of the U.T.Os., mechanization of the Corps is not a thing that will improve the 
,situation. In the first place you haw not got $he De~ary material and you 
-do not IlUpply them with weapons. How could you work the mechanization 
when you have not got the material. That is my difficulty in rega.rdto thls 
:Resolution. 

TRR HoXOUbBLliI SAIYBD MOHAlIED PADSHAH &RIB BA.UDO 
(MadI'&B : 1(uhammadan): Sir, I give my wholehearted support to the Re· 
eo.lution. I do so for the simple re&llOn that the training now imparted to the 
U.T.Cs. is far from sa.tisfactory. Even my Honourable fricmd Sir A. P. 
Patro, who just now opposed. the Resolution, had to admit that the deficiency 
in the training received by the U:1'.C. boys was due not to any fault.or want of 
interest on the part of the students but on account of tho i~ffi<liency of the 
,equipment supplied to them. Whon such is the c&86 it is quite obvious tha.t 
·there is a necessity, an imperative and immediate nOOflssity for improving 
things in this direction. If the U.T.e. has heen started what was the object 
in starting this Corps , The object in ha.ving the U.T.C. was to make the 
U. T. C. one of the main selection grounds for selecting candidates for the Army. 
Hthe lines on whioh the U.T.C. is being run is not 8uited to the requirements 
.and to the ultimate object whioh we have in view then it is better to do away 
with the n.T.C. a1togetber. If you waDt to give military training to the 
Btudenta in the Univertri.ti811 and if you wmt to keep this institution at aU tben 
you should take it seriously a.nd run it effioiently. I can speak frmn my own 
personal knowledge. I have seen some of the lliudents who belonged to the 
U.T.C. in the MadI'&B University who had failed to secure Comm.issi.ons in t.he 
Army. Theyeaid if they had fa.iled it was not due to any fault ~ their part. 
because they had dOno their best during the tn.ining course and tho military 
·oftI.oers who imp8l'lied training had. certified them to be the best of the Jot. 
but in spite of that they failed to 860UJ'e. Commillllions. Therefore it is quite 
plain that the fault was either of the University or of the Government. Thil 
·defect should be removed at the earliest pouible moment. Indeed, whether 
it would be p088ible to mechanize the Corpl is a question which can be dooided 
-oilly wheR we find that the equipment and the opportunity given to these 
students is adequate and can be turned to best &coount by the young men 
·during the period that he reoeives training in.the U.T.C. to cover the periDd 
required. for such a training. The Honourable Mr. Wi1liams ea.id that the 
·O.T.C. people in England were far superior to thOl8 of the U.T.C. in Iudia. 
'That was becau~ tbOl8 people had previous tr&inin~. Even in India it should 
be pc.ible for the U.T .C. to be made quite as effioient &8 the people of *he 
-o.T.C. beo&use M I understand the period for whicblltudente ,at trainbJg 
'in India is foul' yea.ra ; two yean in the IntA!lrm.ediate and two yean In tile B. A. 
1i'« glWbg lOch m.iJttaty .~ it should be pOlaiWe for & Uoiv8l'lity after 
-the boys hadiinished~·fint -two yeaN of t.raioiDg.to make & ~on 
of the candidates stift.li.ble f'dio. well JrtfHt..if:ty 'tI'IihlD«. Ollly such candidates 
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should be gven military tra.ining 88 ha.ve· during the flrat two yeus :of 
their U.T.C. course given proof of their aptitude for the military profession . 

. Therefore, Sir, I see norea.son why the Government should look aakanoeat 
this Resolution. The Honourable MeiTer does not want the' Governmeat 
to Bta.rt this thirig immediately. He does not want that Government .hou1d 
take steps here arid now. All tha.t he wants is that they may havt thiB object 
in view and bring the system 6ftraining in the U.T.C. to a 1It&iJda.rd whioh 
would fit the University Training people for the military profession and haTing 
this in view when they find that the system has worked sa.tisfactorily they coald 
ta.ke steps to mechanize these units as' bas been suggested by my HonoUrable 
friend 'who moved this" Resolution. ' 

.THE HONOURABLE MB. P. N. SAPRU: Sir, I must confess that when I 
moved this ResOlution I was not prepared for a direct negative. In fr&miDg 
the Resolution I had. been oareful to use the word " early .. because I realiBed 
that there might be some difficulties in mecha.nizing the units immediately. 
I drew a distinction between the word " early " and the word " immediate ". 
If Mr. Williams had. asked me to drop the .,ord .. early" a.nd then indicated his 
desire or his willingne88 to accept the Resolution, I for my part would have been 
prepared to do so. But he has come forward with a direct) negative and I can 
find no word of real sympathy with the principle underlying my Resolution. 
The Honourable Mr. Kunzru has dea.lt with the arguments of Mr. Williams at 
some length and he has referred to the recommendations of the Shea Committee 
in 1925. The Shea Committee reported in 1925; we arc in 1940. We are in the· 
middle of a great war and yt.;t whitt has been the progre88 achieved within these 
15 years 1 HaYtI the recommendations of the Shea Committee in any sha.pe or 
form, in a.ny effective ma.nner, been put into force 1 The Honourable Mr. 
Kunzru raised a. pertinent question. Is there keennel8 among the University 
students to join the U.T.C. or not' I can aay from my experience. as I am 
oonnected in my own province with some Univeraitiea--very intimately with 
one Univeraity-I can aay from my own experience that there is desire and 
keenness on the part of young men to enter these Training Corps. The question 
may be asked. "Are these young men fit to receive military training or not , .. 
loan say as a father and &8 ono who comes into touoh with young men, that 
they are fit to receive military tra.ining ; th at. if they are given an opportunity. 
they will render a.s good an account of themselves &8 students of any other race 
in the world. I do not suffer from a racial inferiority complex. Sir, I cannot 
help feeling that for thepreaent state of affairs the fault lies with the Govern. 
ment. Mr. Williams said there is no analogy between the U.T.Os.and the 
O.T.Cs. The U.T.C. performs many of the functions which are performed by 
the Public Schools Officers Training Corps in England. Now, Sir, I should like 
to ask thiA question' 1'here was a. recommendation to this effect by the Shea 
Committee, but I would like to oak this question: What haa the Government 
done to encourage military training in our aohoola! Ha.s Government taken 
any steps to enoourage military training in our schools' If not, why not t 
You must remember, Sir, that our atudentl spend nearly four yoars in the 
UniVfJl'Rities. In the Allaha.bad Univnty and the Luoknow University. we 
have a separation between Intermediate education and University education. 
'The student joins the University at the B.A. stage and a number of them •• ke 
the M.A. and LL.B. degrees. Some.of them spend four yeara, IOmeaix )'8&l'lI. 
Well, &iJ!ltnning that in the first year they are not fit to receive inatn~oB in 
mechanized. tr&ining, they can be fit to receive iD8truction ill meehaaised. train. 
~ in the eeoond yeu, or in the tbirdyear, or·the fourtla ~ or tbeiNlr-ror . 
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the sixth year. J ha.ve had complaints from men who are ~rving as officers in 
tho u:r.c. that the training they have recoivod is very defective. I was 
talking to II. gentleman who holds a. commission in tho army. He said, .. Woll, 
I have had military training but I have been given no such experwnoo as really 
would make me an effit'lient military offieer " ; and he has a great desire to be an 
efficient milita.ry officer. Well, Sir, a Government which denies to its citizens 
tho opportunity to acquire military knowlpdge doos not really deeerve the 
support of the pOOple. I think, Sir, With me today it was a test Resolution. 
I wanted to know whether the events of the last 15 or 16 months havo had any 
effect upon the minds of our British friends in India. And I find, Sir, I have reo 
gretfully come to the conclusion that the bureaucratic mind runs in the old, old 
way, tha.t the bureaucratic mind cannot SAO that the world is now in the throes 
of a great revolution, of a revolution in men's minds, and it cannot move With 
the times. A time like this, when you want the support of the people of the 
country, is hardly the time to come forward with a direot negative. It is 
admitted that th~re are certain difficulties, that there are certain preliminary 
conditions that have to be fulfilled before you can meehanize this army. You 
can take this line that we are going to fulfil those preliminary conditions; we 
are going to introduce cavalry and survey and engineering units in the army. 
Mechanization will come a little later. You can take that line. But you ha.ve 
not even taken that line. You say, .. Well, we have expanded tbe U.T.es. 
by 50 per cent. and we have supplied good rifles to the 50 per cent. which we have 
increased. We are not interested in these U.T.es. We are not interested in 
the military education of the youth of this country. We do not know really 
what we are interested in and we can only say" No " to your Resolution. It 
means a little money. We can get.money for other purposes, for increasing the 
salaries of the British officers of the Supply Department, or of the Publioity 
Department, but we cannot get money for the more useful objeots on which 
rests the well. being of this country. 

TuE HONOURABLE MR. A. DBC. WILLIAMS: On a point of explanation, 
Sir. Money was not mentioned in this connection. 

THE HONOURABLE MR. P. N. SAPRU: Well, there was a reference to 
the financial question also involved in the Honourable Mr. Williams' speech 
and therefore I was justified in making these observations. Therefore, Sir, I 
cannot feel happy over th<> attitude that Government have adopted towarda 
this Resolution. In the last War, tho O.T.Cs. produced 25,900 officers. I am 
not Bure. It was either 25,000 or 35,000. My recollection is that it was 25,000. 
I would like to know what is the number of officers that our U.T.Ca. have 
produced 1 I fecI that the young mon who are joining our U.T.Cs. are not 
intelloctually inferior, or not physically inferior, to young men of othor countries. 
But there is no encouragement. They get no support from the State. There· 
fore, you cannot blame the public men, you cannot blame the Universities if 
they think that your attitude towards these U.T.es. is step.motherly. The 
other day wo had a discussion in the Allahabad Unive1'lliby on this question of 
the U.T.Ca. A member had raised this question and we paaaed a J'tJIIolution 
unanimously asking that we should be supplied with bottor equipment and 
that there should be more rapid expansion of theso U.T.Ca. I unde1'lltand 
that tho ]knares Hindu University is also taking similar action. I believe that 
Aligarh will not lag behind. But I kllow what the answer of the Government to 
all thes') various educational institutions and Universities will be. It will be 
a direct negative, and after giving this direct negative, they will come forward 
and II&Y, .. We cannot get a proper supply of officers in India; so we must get 
the Austl'aUan Qr we must get the New Zeala.Dder or the $wth ~ ~ tbe 

. . 
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British to keep the peaco between the two communities in thia oountry a.nd to 
lead the dark forCt.18 or the brown foroell of India. That is not the way to 
enlist the co· operation of this country. As one who desires ea.rnestly the 
co-operation of this country, 8.tI one who wants a new atmosphere in this 
country-I think we do need a new atmosphere in this country-I 8&y that 
the attitude of the Honourable Mr. Williams as representative, not of the 
Defenoe Depa.rtment but of the Supply Department. is to be regretted. 

Sir, in view of the a.ttitude whioh the Government have adopted on this 
ReilOlution there is only one oourse open to me and tha.t is to preas tbis Resolu-
tion to a division. 

THE HONOURABLE MR. A. n:mC. WILLIAMS: Sir. I must decline to be 
tempted into the by-pathi to whioh the Honoura.ble Mr. Kunzru has invited 
me. I think we a.re entitled to hold the Mover of this Motion to its striot terDlB. 
They are very limited. The proposition ill meoha.niza.tion and it is to be 
early-- ' 

THE HONOURABLE PANDIT HIRDAY NATH KUNZRU: May I 8&Y. Sir. 
that I entered into the wider aspeot of the question beoa.use the Honourable 
Member himself dealt with it in his previous speech 1 He did not confine 
himself strictly to the terms of the Ite30lution. 

THE HONOURABLE MR. A. DEC. WILLIAMS: I was not consoious that, 
anything that I sa.id logioally or otherwise led to three· fourths of the observa.. 
tions of the Honoura.ble Mr. Kunzru. As I sa.y, the issue is a very specific one, 
a.nd it is limited to the near future--

THE HONOURABLE MR. P. N. SAPRU: I did not say near future .. It is 
limited to the future. 

TUE HONOURABLE MR. A. DEC. WILLIAMS: The Honourable Mover 
has told us that he has selected this limited proposal as a test case. On that 
I can only say that it is rather unfortunate that the Honourable Mover should 
have chosen a stark impossibility as a test case for the goodwill of Government. 
I have ende:tvoured to explain that this mechanization is not delilirable, that it 
does not form ps.rt of the eal'ly training of reoruits for the Regular Army, tba t 
is, men who are known to be going to mechanized units. I hs.ve a.lso endea· 
voured to show t.hat it is, as I have said, completely impossible to produce the 
necessary vehicles and staft'. I may say in passing that the question of money 
was not mentioned from this side of the House. It is a question of tho avail-
ability of material. But thore is one general consideration which 'Wa:~ intro· 
duced on whioh I cannot remain completely silent. If the Honourable Member' 
i'l corl'ect---I am sure he would not be willingly incorrect-the Honourable 
Sir A. P. Pa,tro is the Honourable Member to whom I refer-it is very distressing 
to think that the standard of candidate for the army who comes from these 
U.T.C. i~ in no sense ioIuperior to the ordins.ry graduate who hl\8 not had the 
advants.gc of the training given in these Corps. Now, the Honourable Mr. 
Kunzru tluggested that tacitly perhaps I had accepted a hyphothesis unflatter. 
ing to the gt'lntlemen who joined ther48 Corps. That, I can s.B8ure him, was 
oerta.inly not intended. But I can state one positive fact and tha.t is that no 
Indian candidate who WILlI considered by the Central Selection Board likely 
to makQ a gOQd officer has not been sent on for tr&ining. Not .. single one. 
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Well, the inference is that if ex-members of these Corps offered themselves, 
and were not sent on, they were not found suitable. That may be so. What 
l8 ihe inference' It iii possible to infer-I do not myself infer it-that they 
have not properly a.va.iled themselves of the training given to them. 

THE HONOURABLB SIR A. P. PATRO: No proper training ill given. 

THB HONOURABLlII Ma. A. DBC. WILLIAMS: It is possible to infer that 
the tr~ itself is not suitable. A Resolution might have been put on that 
point. ~t was not. It is possible to infer that the training, though suitable, is 
not given suitably. I might attempt to answer a Resolution on that point. 
But Honourable Members opposite cannot have it both ways. If the element ... ry 
training is useless, what is the use of going on to more advanced training 1 

TIl. HONOURABLB PANDIT HIRDAY NATH KUNZRU: Who has ever 
!l&id that the elementary training was useless 1 The complaint is that you give 
nothing more than elementary training. That is the oomplaint. 

THB HONOURABLB MR. A. DBC. WILLIAMS: The &8IIertion has been 
made that ex-members or members of these Corps do not get into the army. 
I have endeavoured to cover the whole ground. It is either their fault or the 
fault of the training--

THB HONOURABLB PANDIT HIRDAY NATH KUN7.RU: It is the fault 
of the training. 

THB HONOI1BABLB MR. A. DBC.· WILLIAMS: There is no further alter-
native in the matter. It is impossible, as I have already said. on this limited 
Resolution, to go into the suitability of the comparatively elemental,), training 
which they are receiving. and I do not think it IS fair of Honourable Members 
opposite to expect me to oome prepared with materials about the Shea. Com-
mittee a.nd other Committees. This iii a strictly specific point and as I bave 
endeavoured to show it asks for an impossibility at an impo8Hible time. 

THB HONOURABLE THB PRESCDENT: Resolution moved : 
.. Thill'Council l'tIcommlll1d. t.o t.he Govern.)r General in Council to ~ .. ke nrly .t~p. 

tOt mechanizing unit. of t.he Univer.i~y Training Corp •. ' • 
Question put and Motion nega.tived. 

STATEMENT OF BUSINESS. 

THB HONOURABLB SIR GIR.JA SHANKAR BAJPAI (Leader of the 
Ho\1.'I8): Mr. President, with your permission I would like to make a statem6nt 
regarding the business of the House. Thursday bas a.lready been allotted for 
the discUB8ioD of non-official Resolutions and with your p6rmission, Sir, and 
with the oonourrence of the House, it is our intention to take up ncxt""riday, 
that is to _y. on November the 22nd. the offioial Bills which have been laid 
on the table today. 

The Council then adjourned till Eleven of the Clock on Thursday, the 2ht 
November. UNO. 

• 




